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IIEFORE THE HON'BLE NATIONAI. GREEN .TRIBUN^I,

WESTERN ZONE BENCH, PUNE

oRTGINAL AppLtcATION NO. t 6/2023(wz)

t.A. NO. 60/2023 (WZ)

lN THE MATTER OF: -

T,TRS. ALKA SUNIL KALE

VERSUS

APPLICANT

RESPONDENT(S)

l. Bharat Kumar Sharma, S/o Shri. D.p Vishwakarm4 aged 49 years, working as Scientist .F,
and Regional Director in the Regionar Directoratg centrar poflution control Board, pune. do
hereby solemnly aflirm and declare as under:

That I' in rhe capacity of scientist 'F' of the centrar polution contror Board (hercinaRer
refened as cPCB) am fury conversant with the facrs ofthe csse and hence, comperent to swear
this reply alfidavir on behalfofrhe Respondenr No. 5 (CpCB)

Thar the averments made in para I ar€ sbout detairs ofAppricant & types ofactivities being
carried-out with regard.to issues rululcd lo protcction olenvironmenl present originsl
appricarion being fired wirh a prayer to modify the e-tendcr condirion issued by Respondcnt
no' r i'e' Maharashrra p'athamik Shikshan parishad rbr rhe sanitary napkin 

'cntlingmachine & inciner,tor' in conrravention o'stan,ards n, per the Sorirr wsstc r\{{rurgcnlent
ll.ules,2016, wftich are maller ol.rccords anrJ uccd no ootnnlcllts liorrr this ..\[s\crins
Ilcspondcnt.
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STATE OF MAHARASHTRA & ORS.

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5.
CENTRAL POLLUTION CONTROL BOARD (CPCB)
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2. That the aven ents made in Poro I to 5 under thc heading "FAC-IS IN BRIEF" are about

the details rrf Rcspondents I to 4. u-tcnder notice for selection of supplier issued by R-l

i.e.Maharashra Prathamik Shikshan Parishad for supplying & installation ofthe automatic

sanitarv pad vcnding rnachine & incinerators, details of the tender floated therein. lhe

criteria sa out by R-l in order to bid for the supplying & installation of the automatic

sanitary pad vending machines, sanitary napkins and incinerators along with sanitary pads

in the Covemment schools, details ofthe incineration process and incinerators' The same

are maner ofrecords and need no comments tiom this Answering Respondent.

3. That the averments in Paras 6 to 14 under the heading 'FACTS IN BRIEF" are about

deficiencies in the specifications ofincinerators in the tender criteria under reference to bid

for supply and installation of incin€rator for disposal of sanitary waste (sanitary

padVnapkin). Such specification deficiency averm€nts are about lower temperature in

incinerator i.e. upto 800"C and not having dual chambers comparing with the prescribed

standards for incineration for solid waste treatment/disposal facility as stipulated under

Clause C under ScheduleJl ofthe SWM Rules,20l6 wherein, it has been stipulated vide

Clause (g) under Notes of the said Clause C that "All the facilities in twin chamber

incimrators shall be designed to achieve a minimum tempetalurc of950"C in secondary

combustion chamber and with a gas residence lime in secondary combustion chamber not

less than 2 (two) seconds." Further averments are about sanitary padVnapkins with Super

Absorbent Polymers (SAP) to be disposed in the incinerator under reference in Govemment

Schools and health hazard of the students studying. in schools.

It is humbly submitted that as per the provision stipulated under sectionl4(i) ol SWM

Rules, 2016, one ofthe duties ofthis answering Respondent no. 5 (i.e. CPCB) is to publish

guidelines, fiom time to time, on environmental aspects ofproccssing and disposal ofsolid

waste to enable local bodies to comply with the provisions of these rules. Accordingly,

CPCB has published Cuidelines for Management of Sanitary Waste in the month of May

2018. Copy of the Cuidelines is provided in

https://cpcb.nic.irl/uploadVMSWFinal_Sanitary_Waste_Cuidelines- 15.05.2018.pd1

Incineralor for disposal ofsanitary waste (sanitary napkinJpads) is reqrrircd to couplv rvith

the said provisions as stipulatcd under para 6 ofthe CPCB guklclincs urttl rts trpplicttltlc

\1,\l
'ri. jl'l,?Li
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The Specifications/ Pollution contror Norms as specified in the guiderines for various

i[cinerators are provided as under:

Speci licelions/Pollulion conlrol

norms

N

Low-cost, locrlly

made incineretors

. Manually operated

. Minimum Size: 3'x 3' x 3'

. Design: As given in MHM
Cuidelines,Technical Guide 2

. Capacity should be -200
NapkinVDay

. Comprises ofnvo chambers (for
firing and ash collection)

. An emission control system along
with a door for firing

. Made of brick masonry

. Opacity ofthe smoke shall not
exceed 20Yu

. All the emissions to air other than
steam or water vapor shall be
odorless and frec from mist, fume
and dmplets

. Operation temperatue reaches up
to 300'C

. Assure 100% buming eflectiveness

. The incineration chamber shall bc
designed to include an auxiliary gas

or oil bumer to be used as

necessary to maintain the
presuibed minimum combustion
temperatures.

. Ifdiesel is used, low Sulphurdiesel
shall be used as fuel in the
incinerator.

. Compliance to General Emission
Standards for air pollutants notified
under E (P) Acl, 1986 or as may be
prescribed by SPCBVPCCs

Ensure complete buming ofnapkin.
Ensure instant disposal in a
scientific and hygienic way rvith
fully automatic way and bum
completely.
Bums 150 to 200 napkinVdrv, crn

programnred ttrr cyclcVds,

Option Wherc to Use

Rural Cirls

School,

Colleges,

Institutions,

Hostels etc

Napkins and

other wastes.

Best suited

for pads with

high cellulose

content, not

those that

have super

absorbent

polymers

(SAP)

Electric

incinerators

Bulk

of

wastes

iunoun

napkin

Girls toilets,

community

toilets,

complexes, Malls,

Society Complex

etc.

Type of

wrsle
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9Self-disposal by

putling into the i
user by directly 1

ncinerator.-: 
,

Ash generation should not l6peed .

more than 5% per napkin , .

Ash should be collected in separati
tray and ensure stack on that tray
Auto power & thermal cut-offand
automalic temperature maintenance
should be there for salety ofuser
lnside refractory lining should be

excellent heat retention to avoid
thermal loss

The residence time for gaseous

products in the combustion chamber

will be designed to be at least 2

seconds to ensure complete

combustion-

The emission from incinerators shall

comply the General Emissi

Standards mentioned u

Standard for incileratiotr secti

in SWM Rules, 2016.

The incinerator shall be designed
for capacigr more than 50 kg/hr.
The double chamber incineraror
shall prefcr4bly be designed on
"control led-air" incineralion
principle, as particulate matter
emission is low in such incinerator-
Minimum 1007o excess air shall be
used for overall design.
No incinerator shall be allowed to
operato unless equipped with Air
Pollution Control Device (APCD).
The incineration ash shall be stored
in a closed sturdy container in a
masonry room to avoid any
pilferage. Finally, the ash shall be
disposed in a secured landfill.
Emission control measures must be
followed as per Schedule II ofthe
Bio-medical W&ste Marragement
Rules, 2016, notified under rhe

IIigh

temperature

incinerztors for

biG.

medical waste

Incinerate all

types of pads

(those with

high

cellulose

content, high

moisture

content, and

those with

SAP) and all

types of
biomedical

waste

Waste bumt at

central

/combined

incinerator

facility t

Environment rotection n ct 1986,
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It is further humbly stated that the Slandards for incineration is provided in Schedule ll (C) of
the Solid. Waste Management Rules, 2016, and is represented as under

Schedule Il (C): Standards for incineration: The Emission from incinerators /thermal

technologies in Solid Waste treatment/disposal facility shall meet the following standards,

namely

-':'., 1

il)

c location, structural design etc
ofthc incinerator shall be as pcr rhe
guidelines of Biomedical Waste
Rulcs,2016, published by CPCB
under Guidelines for Bio-medical
Waste Incinerrtor, 201 7.

A skilled person shall be designated
to operate and maintain the
incinerator.

1'h

Parameter Emission Standard

(l) (z) (3)

0 mgNm

verage value

refers to half hourly

verage value

tandard refers to halfhourly

mgN

verage value

tandard refers lo halfhourly

r00

verage value

tandard refers to halfhourly

0 mgNm3

verage value

tandard refers to daily

I Organic Cerbon

verage value

tandard retlrs to halfhourfi

value

Standard refers to halfhourly

prcsscd as NO2 )

r (NO aad NO2 00 mg/t',l Standard re[ers to halfhourly

verage value

Particulates

ECI 50 mgNmr

SOz

CO

20 mgNmr

HF 4 mgNrn3



ol1l dioxins aod furens 0.1 ng TEQNm

.05 mg/Nm tanda.d refers to sampling

ime anywhere between 30

minutes and 8 hours.
g .nd its compounds .05 mgA,{ml Standard refers to samplint

ime anywhere between 30

inutes and 8 hours

b+As+Pb+Cr+Co+Cu

Mn+Ni+V+tt1si1

mpounds

0.5 mg,Nm3 Standard refers to sampling

ime anywhere between 30

minutes and 8 hours

ues corrected to llTo oxygen on a dry basis
'ote.- All val

iR

Slandard refers to 6-8 hours

pling. Please re fer

uidelines for l7 concerned

ongeners for toxic

uivalence values to arrive at

total toxic equivalence

Note

a. suitably designed pollution control devices shall be installed or rerofitted wirh rhe
incinerator to achieve the above emission limits..

b Waste to be incinerated shall not be chemically treated with.any chlorinated
disinfectants.

c. lncineration ofchlorinated plastics shall be phased out within two years.

d, iflhe concentation oftoxic metals in incineration ash exceeds the lirnits specified in the
Hazardous and Othgr Waste (Management and Trans boundary Movement) Rules,
2016, as amended from time to time, the ash shall be sent to the hazardous rvaste
treatment, storage and disposal facility.

e. Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNC, CNC, RDF and
bio-gas shall be used as fuel in the incinerator.

f. The CO2 concentration in tail gas shall not be more than 7%

g, All the facilities in twin chambcr incinerators shull bc dcsig[cd ro uchiclr. tr uriuinrunr
lclnpcralurc ol'950oC in secondtry conrbustion r,:huutbor untl with n gus rtsidcncr. time
itt sccondory cornbustiorr chllrbui nut lcss thtu 2 (lwo) sccollds.

+ Th + lheir compounds

i.o

li a
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h lncincratitu plants shall bc operated (combustion charnbers) with such temperature.

rctcnlion tintc and lurbulence. as to achicve rotal Organic Carlon (TOC) content in the
slag and bottorn ash less than 3%. or the loss on ilnitior is less than S%o of the riry
wcight.
Odour ftom sites shall be nranagcrl as per guidelincs ofCpCB issued from time to rime

l.i

4. Thal the avennents nrade in Para A under the heading ,,GROUNDS', are about the

duties ofrcspondents to follow the standards ofincineration given in the SWM Rules.

2016. h is humbly submitted that violations, ifany, under the concemed Act/Rules are

to be deah by the respective Agency as stipulated under such ActyRules.

5. That the averrnents made in Para B under the heading ,.GROUNDS" are about the

enforcement & implementation of SWM Rules, 2016 by every State and Union

Territory in compliance to the Hon'ble NGT judgmenr in OA no. 606/2018 and the

same is matter ofrecords.

6. That the averments made in Para C to G under the heading ,'GROUNDS', are about the

various grounds for filing the present original application w.r.t. violation of SWM

Rules, 2016, release of harmful gases, temperature of incinerator, standards for

incinerators as stated in e-tender which is in violation ofguidelines framed by CpCB.

lrrlEifhEntblj/:uuul€ittff dtrthr'itne have already been mentioned./commented in rhe
'** " "'-J'u r '''11' '!n

#Egj*ffiStffi,l'it/ this Answerins Respondent and need no funher

cotrll nts by{hiS.Ansrvtiih'liRespondent.
ia;-:n !.,'f tY . ...f"'. Ft.,' :,'"'8

{,r).* b r':!- .r'r'- i''.la,"i'-i }ar t
ft-,rr-ri: 1 , t'- -, -'.. -'

Za'c-'dat tC avenncnB rnaddtdde; iti heading ':LIMITATION AND JURISDtCtTtON"

(Paras I ro 4) are about limitations and jurisdiction of the Hon'ble NGT tbr tiling rhe

present original application by the Applicanr, nnd need no conlments ti'om this

Answering Respondent.

E. Thal the averments made under the heading 'INTERIM RELIEF" (Para A) and under

the hcading "PRAYER" (Paras I and 2) are about the interim reliefand vnritrus pru).r.r.s

as submitled by the Applicant, and need no comments fron this r\nsrvering

tts$poodent,

.l

I

I

i
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That in lighr ofthe rbove submissions, it is respectfury prayed that this Answering Respondent

No. 5 i.e. cpcB shafl abide by any order or dirccrions passed by this Hon'bre Tribunar'

DEPONENT

DEPONENT -

COUNSEL for tNo.5

tlrd SE|R [cl/Bbnt Krfiar Shril
ttrq hhtt / i.rqdoir.t,

#F q-.I]q tu*sr ltJ
C.ntraa Pollulbn Coltlrd Eoft
rfr{ FrhIEs. gf/R.rql.r l)it6t. ,r..

qqkM, (l G irdq qffi irFq. cn qt
lao Ellrl Fo.!.l I Cfn& Cltartr.. Govt d lr

C i. rro. tn( tad dh. dr iI' ri, -.ltoc
S..lt lto,tdA'.IJOld.lrre{}t-,tt-{rg,

MANISHA SAMEER CHITT{IS
NOTARY

GOVERNI$ENT Of I'IDIA

OTABIAL
NOTAN IAL

f

I g APR 20n

VERIFICATION

Verified at Pune on tfris .I.fu['ay ofepril, 2023 that thc conlents ofthe above aflidavit arc true

and conect to the best ofmy knowledge and beliefand nothing has been concealed therein'

r,fr-
n.rp##-r xo. s

NOTARIAL

@>--

}IOIABIAL


